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[Shri F. A. Ahmed]

ago. For example, Explanation (b) under
Section 2 of the Gujarat Agrfculturnl Land
Ceilings Act, 1960 says that *‘perenmally
irrigated land means land which 1s assured
of supply of water for a perjod of not less
than 10 months during a ycar from any
tank, canalor bandhara constructed or
maintained by the State Government "
Explanation (c) makes it clear that in the
case of seasonally irrigated land also only
irrigation from a Government source would
be taken into account, The Madhya
Pradesh Ceiling on Agricultural Holdings
Act, 1960, defines perennially 1rrigated land
a5 *“land which receives water for more
than one crop in an agricultural year from
any source of irrigation belonging to
Government.” Under this Act also season-
ally irrigated land means land which gets
irrigation for not more than one crop from
Government s»urce., There are similar
provisions in the laws of Andhra Pradesh,
Bihar and Orissa

Instead of suggesting that ceiling 1n
respect of irrigated land be fixed at any
particular figure, the Central Land Reforms
Commiltee deliberately suggested a range
of 10 to 18 acres because conditions vary
very much from region to region. It s
expected that the State Government will
fix the ceiling taking into account the actual
conditions prevailing 1n the State. What
the Committce has suggested is only the
outside limit, It is open to the State
Government to fix the ceiling well below
the out limit suggested by the Central Land
Reforms Committee.

I may assure the House that we have
been extremely anxious to hasten the pace
of land reforms and mprove implementa-
tion. We are pursuing the matter vigorous-
ly with the State Governments. I am
happy to report that the State Governments
arc showing incremsing awareness of the
need to pay the highest priotity to the
amendment of the laws in accordance with
the national policy and making vigorops
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efloris to Inprove enfoicement. 1 wounld
seek the support of the House in this
important task we have undertaken,

12.233 brs.

RE.DECLARATION OF ‘MAY DAY'
AS HOLIDAY

SHRIS. M. BANERJEE (Kanpur): [
waot to say something about the Order
Parer, apart from this statement on which
we want a discussion because what is con-
tained in the statement, I know, is against
their policy even,

We are now at thes econd stage of Budget
and we are on the Demands of the Minis-
try of Indusirial Development and then the
Defence Ministry comes and according to
present calculations, on 1st May, the Lab-
our Ministry’s Demands are hihely to be
discussed. Last year, you allowed us to
make a reference about the working people
of the entire world. Ist May, ihe May
Day is a historic day as far as we are con-
cerned. We expected that our Prime Mink-
ster who says that the country is moving
towards socialism would declare it a public
holiday. Even Pakistan has declared it a
public holiday. The Tamilnadu Govern-
ment has declared this as a holiday. It
should be declared as a Government holi-
day here. Or, at least, the Parliament
should meet here on the 1st of May and
pay our homage to our great martyrs of
1887 who led the entire working class move-
ment of the whole world and then sdjourn.

MR. SPEAKER : The Parliamentary
Affairs Minister has just gooe out,

SHRIS. M. BANERJEE :.It should
be declared as o Government and public
holiday. Even iats-lamented Pandityl mid
ti should be a public hodiday, .
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MR. SPEAKER ! It is for the Minister
of Parliamentary Affairs or the Deputy
Minister ..

AN HON. MEMBER
here.

: Nobody is

SHRI DINEN BHATTACHARYYA
(Serampore) : It is an international day.
Even the puppet Government of West Ben-
gal bas declared it as a holiday. Why not
here, 1n the Government of Mrs. Indira
Gandhi (Interruptions)

MR. SPEAKER : Isitthe only Parlia«
mentin the world where all the groups
speak ? What is this? You should have
some sense of proportion. Everybody is
speaking.

SHRI S. M. BANERJEE : You have
created hustory, Sir, in the Lok Sabha.
You did this last year . , .

MR. SPBAKER : I beg your pardon.

SHRIS. M. BANERJEE : 1 said you
have made reference to this; you have made
history, Last year you made history by
making references to our May Day. That
iswhy 1 appeal to you now, Sir. (Interrup=
tion)

MR. SPEAKER : [ say, it is very diffi-
cult for the Chair to make out anything
whea all of you speak. Only one of you
must speak at a time. .

SHRI DINEN BHATTACHARYYA—
rose

MR, SPEAKER : When 1 say ono of
you should speak. | don't ask him to stand
again |

SHRI 8§, M, BANBRIEE : Will you
wiffe 1o th Prime Minister, Sir )
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MR. SPEAKER : It is for the Minister
he will convey It to the Prime Minister,

SHRI DINEN BHATTACHARYYA:
He is coming . . (Interripiion)

MR. SPEAKER : Mr. Raj Bahadur,
they say, 1st of May should be declared as
a holiday., Or, there is one alternative
suggestion also that a reference could be
made to workers on this historic day.

SHRI S. M. BANERJEE : It should be
a public holiday for the Government of
India. (Interruptjons)

! wfr you (sfae feell) :
e Agieg, & @ qeter swr §
fr qgelt wf B w9 ¥ w4 qifegrie
w gE aY v ww ft @ freel a
100 g fiw & ¥ fag ww= i
w! fawst fagr af, gram fawc 2
@ &1 TR 9= § fr fafree age
@t gurd famfon &) @ &

oft qw. qN. et : gE GA-aA
wral & fag oifegriie g we &
§ 1 ¥ wogd #) Aew fendz qaran
argd 81 g § fr 1) wE A
gg vl wrg arfe wogdl WY gawr
W AT § W |

SHRISAMAR GUHA (Contai): Itis
the demand of the whole House that it
should be declared as a holiday.

MR. SPEAKER : Let us now resume
the discussion on . the Demands for
Grants . . .

SHRI SAMAR GUHA : In regard to
the Statement of the Minjater of Agricul-
ture, we find, it is at variance with the
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(Shri Samar Guha)
principles of the Central Government.
There i3 lot of difference .. . .

MR. SPEAKER : You are speaking
without my permission  You have not
given notice. Kandly sit down,

SHRI SAMAR GUHA : 1 want only
half a minute.

MR. SPEAKER ' No, even half a
minuie cannot be taken away from the
other busincss

SHR1 SAMAR GUHA : According to
Rule 193 we want a Short Duration dis-
cussson There are conflicting statements.

SHRI 5. M. BANERJEE* We have
wabled the Motion. Sir, the moment he
laid this statement, we have already tabled
our mation.

MR. SPEAKER : The Minisier of Par-
hamentary Affairs 1s here. He will convey
your wish to the Government

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ] BAHA-
DUR) : Su,it has never been raised before
in the Parhament, so far as | know. It is
not possible to declare any day as a nation-
al holiday, unless and until we gne the
fullest consideration to the matter and a
deuisron 15 taken at the highest level. This
has to be considered there. More than
that, 1 cannot say anything at this time,
Si

ot Frgfe fom  (nverd) -
MY AY F ATEEUT Y wATHE H
N N wedew X 91 fwg fax
T wmrea § fegel ol wegd
o1 s e fra, sw e gt
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viffe, a1l sad 7T & few ) forw
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SHRI RAJ BAHADUR : May I remind
the House that we are a nation which is en-
Joying the largest number of holidays' In
fact, the whole pattern of holidays has to
be reviewed and revised in order to bring it
in conformity with the modern trends.

SHR1 SAMAR GUHA : We are prepa-
red 10 sacrifice some other holidav for the
sahe of May Day

SIHRI K, MANOHARAN (Madras
North) : He cancut down certsin other
holidays but include May Day as a
holiday.

SHRI RAJ BAHADUR : The whole
system has then to be revised.

MR. SPEAKER : Sumetimes, we simply
cannot help, when, God forbid, somebody
dies in Delhi: we cannot avoid these holi-

days. But we shall think over this
matter.

st frgfer faw : T A g Y
arart fawig, gw I aig gy g,
Ty AN & SR oA ¥
T af g

SHRIS. M. BANERJEE : 1 rise on a
point of order...

SHRI DINEN BHATTACHARYYA :
Shri Bibhuti Mishra does not seem (o know
the history 8f May Day.
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SHRI §. M. BANERJEE : Shri Bibhuti
Mishra for whom I have the
highest regard has said :

“qA Y Afnsh & A g @ ok
g aifel | 2w &, &= @) §,
ey § 1 g wAre qiero ¥wq A ¥
A ¥ N gemw ww F g,
1886 ¥ smJs # fasm) #
gEd

MR. SPEAKER : After all, this is a
simple matter, namely that May day should
be declared a holiday.* I had heard one
Member on this aiready, and I said that it
would be referred to the Prime Minister
through the Minister of Pasliamentary
Afairs. But 1 find that everybody is
getting up and entering into arguments and
counterarguments. [t appears that some
people are just fond of talking and nothing
else. Otherwise, the whole matter was
conveyed to the hon. Minister and 1 had
made my observation also.

SHRI S. M. BANERJEE : That is why
there should be an age limit for Parliament
Members.

MR. SPEAKER : Hon, Members are so
near to me that when they speak it dist-
urbs......

SHRI DINEN BHATTACHARYYA :
Very dear to you also.

SHRI RAJ BAHADUR : I wish Shri
S. M. Banerjee long life so that he may also
be disqualified.

SHRI K, MANOHARAN : Not in any
way helore the hon. Minister,

12.35 lus.

DEMANDS* FOR GRANTS, 1972-73
—Comd.

MINISTRY OF INDUSTRIAL DEVEFLOPMENT
—Contd.

SHRI A.K. M. ISHAQUE (Basirhat) : 1
rite to support the Demands frs.r Grants
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under the control of the Ministry of Indust-
rial Development.  Much water has rolled
by in the Ganges since the Industrial Policy
Resolution of 1956 was adopted. The
main objectives of that resolution were
twofold, namely to mccelerate the rate of
cconomic growth in the country and the
rapid industrialisation of the country. But
these two objectives have to be harmonised
with some compiementary objectives.
nameiy the prevention of undue concentr-
ation of wealth in a few hands, the reduc-
tion of disparities in regional development
and thirdly the encouragement of cottage.
village and small-scale industries and indus-
strial co-operatives etc.  The time is now -
ripe to make a review of how far we have
achieved the targets set before us 16 years
ago. There is no doubt we have made
some progress in industrial development.
We have turned backward India intoa
moderate, modern India. We are not
only producing capital goods in the country,
but some of our products are really sophis-
ticated. But can the Government claim
credit for this ? If the amount of technical
know-how that was imported had been
successfully developed in the country. . .

SHRI G. VISWANATHAN (Wandi-
wash) : The Minister is absent today also. If
he continues to be a Minister, we would
expect him to be present when the debate
on the Demands of his Ministry 1s on.

SHRI S.M, BANERIEE (Kanpur) : Is
Ive here in the capital ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT  (SHRI SIDDHESHWAR
PRASAD) : He is indisposed.

SHRI A. K. M, ISHAQUE : Even thou-
gh there is some decline in recent years in
the industrial development of the country,
we have made some progress in the field.
But then if a lagissez faire, attitude was

I‘Movﬁ with the recommendstion of the Presideat.



